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1e market with this thirg. The ban con- quite correctly tnercfore the  Election
ists that if anybody sells common salt, Commis ion is not 1n 4 position to order
e will be prosecuted, For what ? For sell- General Elections for Pariisment in the
1z an essential commodity to a common country. Quite appropriately sv.

1an, Not only that. There is another
ring. The production of common salt is
llowed with the permission of the district
ollector for industrial puiposes. This
aturally leads to bplackmarketing, hoard-
1z and the effect is that the common man
kept away and he has to purchase this
smmon salt at highr rates in ths mar-
et. This ban is certainly uncalled for. I

now there is 4 policy Y tecision  of 1he THE DEPUTY CHAIRMAN : Please
entral Government that salt with iodine do not interrupt.

AN HON, MEMBER : Why?

SHRI NIRMAL CHATTERIEE: Be-
cause of the ruling party and as you
know since we borrow customs fiom the
United Kingdom, the elections are cho-
sen. .. (Interruptions)

ill be sold in the market by 1992, that SHRI NIRMAL CHATTERIEE : The
in another five or six years, ard ttmt ruling party chooses the timing of elec-
o by phases'. ‘]?ut now all of a sudden tions and even for factical reasons also,
u are prohihiting sale of common salt short term political tactical reasons, and

1 so many districts, 1t leads to nothing

. . the €. .-
52 but hoarding, blackmarketing and herefor

MMiculties to the common  people for SHRI VISHVIIT PRITHVIIT SINGH
eir every day necessities. (Maharashtra) :  Tactical but practical
Madam, I would, therefore, like to sug- reasons.

:st that there should be immediate di-
ctions given to the Governmcnt of Ma- SHRI NIRMAL CHATTERIEE: Tacti-

wrashtra that this ban may be revoked cal reasons which include practical ones.
mmediately, and aiso that the common
It as is currently sold in the market may
: allowed to be sold in all the district
ong with the salt with icdine. Otherwise,

SHRI VISHVJIT PRITHVIIT SINGH:
Practical reasens, which include the tacti-
cal ones (Interruptions), And they are

1at will happen is that the entire com- due. ..

0@ <alt will disapnear from the market

!-?in the villages there will be so much SHRTI NIRMAL CHATTERJEE: You
a difficulty and it will give rise to in- are absolutely right because the Constitu-
tution of false cases against all those tion denie; the right of recall, Madam, I
ople who sell commona salt. Therefore, am coming to the poiat. I 1m just trying
cescary instructions may be issued to the to draw him to my side.

svernment of Maharashtra to allow to
Il common salt along with the salt con- THE DFFUTY CHAIRMAN : Yon

ining iodine. Thank you very much. address the Chair please,

SHRT NIRMAL CHATTERIJEFE : Thank

Elections in Tripura
you, Madam. He -was addressing me and

SHRT NIRMAL CHATTERIFE (West not via you. Therefore, | addiessed him.
ngal): Madam Deputy Chairman, T

lse a matter which is not only of very SHRI VISHVIIT PRITHVUIT SINGH:
gent public importance but is also one Are you aware that T face the Chair nd
iich affects the quality of democracy in ' 1 always address the Chair?

¥ country. Madam, Deputy Chairman, |

i are aware and mast of th> Members SHRT NIRVMIAL CHATTERJFE : How-
> also aware that almost all the opposi- over, Madam. T know what is appropriate
n parties are united in desiring a mid- and my friend also considers it as ap'pro-
m poll for Parliament, and yet there is priate but what is appropriate  doce not
mid-term poll. Why so? Because the seem to be as appropriaiec when he refers
ing party has decided not to have any to States. There are several States, fortu-

ction at the Centre for the present, And nately or unfortunately, where the party
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ruling at the Centre is not ruling in the
States, In such States, when the ruling
party which is opposed to the ruling party
at the Cenre desires that elections be held
at the appropriate time, unfortunately,
what seems to be a consistent, convenient,
stand according to the Constitution at the
level of the Centre is not considered so at
the level of the State, One of the difficul-
ties is this. Of course, no one knows the
mind of another person; nobody can enter
the mind of another. But judging by exter-
nal events, one infers that in such cases,
the decision on the timing of the election,
as announced by the Election Commission
is concerned more with the attitude of the
Opposition than that of the ruling party in
the State, Unfortunately for our polity, we
know that the biggest political party in
the country is somewhat allergic to elec-
tions, They do not hold elzctions within
their organisation for almost a millenium
and if any election is proposed anywhere,
sometimes, they will zo to the court to
prevent the election as bas happened in
West Bengal,

Now, in Tripura, when the State Gov-
ernment have suggested—when they have
decided on many practical cinsiderations
as my valued colleague Shri Vishvjit Pri-
thvijit Singh says—that elections should
be held by the turn of the year, by the
end of the year, the Opposition Congress
(I) Party prefers to postpone the clections
as much as possible. They have approach-
ed the Election Commission o that the
elections may not be held now. It is re-
ported and the Chief Minister of Tripura
has gone to the Press saying that this is
a situation where the will of the Govern-
ment of Tripura is being violaled for rea.
sons one does not know because one does
not know the mind of another person.

SHRI DARBARA SINGH (Punjab)

Murders are taking place there (Interrup-
tions).

SHRI NTRMAL CHATTERJEE : That
is true, Tt ig absolutely true, In #hat case,
the Government of India should have zb-
dicated because they arz umable to control

violence anywhere in the couniry  includ-
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ing Punjab. The point is not of violance
at all, Al]l preparations are ready, The
Election Commission says., . “

THE DEPUTY CHAIRMAN: Your
time is up.

SHRI NIRMAL CHATTERJEE: The
Election Commission says that the the
State is geared for the elections.®

Therefore, this is being delayad. Through
you, Madam, and through the House, 1
request that the Election Commission
should revise its attitude and along with
this, we should consider, the House should
consider, the problem of electoral reforms
when such things can be decided in accors
dance with the wishes of the people and
not according to the wishes of the Elec-
tion Commission,

Thank you.

SHRI VISHVIIT PRITHVIJIT SINGH:
Madam, T strongly resent the allegatior
made against the Election Commission
in the last sentence of the hon. Member's
Special Mention. T requsst you to expunge
it from the record. The Election Com-
mission is an independent body and an au-
tonomous authority constituted under ;he
Constitution of India. 'The House caanot
allow this, We cannot allow anybody to
cast aspersions. Just like we do not talk
about judges of the Supreme Court or the
High Courts... (Interruptions)

THE DEPUTY CHAIRMAN : I wil
go through the recoid.

SHRI VISHVIIT PRITHVUIT SINGH.
We cannot allow anybody to cast asper-
sions on an independent institution, T re-
quest you to expunge the lust sentence of
the hon, Member's speech.

THE DEPUTY CHAIRMAN : 1 will s¢
through the record. (Interruptions) 'I
anything is objectionable, T will removs
it

Now, Mr- Gurupadaswamy please,

*Expunged as ordered by the Chair.
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SHR1I RAM AWADHESH SINGH
(Bihar):*

SHRI M, S. GURUPADASWAMY
Karnataka): Madam, electiong shouid be
1eld free and fair.

THE DEPUTY CHAIRMAN : Please
se very brief. You are only associating
sourself, Keep it in mind,

SHRI. M. S. GURUPADASWAMY :
will sit quiet if you do not want me (o
lo that. I have to associate myself.

The elections have to be held free and
air. While holding the eiections the rut-
ng party’s view hag got to be respected
vhether it is at the Centre or at the State
evel, subject to, of course, the constitu-
ional law, Here Tripura Government has
uggested that election should be held
efore the end of December, il I am cor-
ect. The Election Commission has sug-
ested some other date, They have sug-
ested the end of January. So there is a
ifference of one month. I do not think, if
here is any violence, it will be removed
n these 30 days, I think there is some
ither reason behind this postponement, [
sel that the Government of India ig pres-
urising the Election Commission, Other-
ise, there is no other reason, Within 30
ays’ violence may not be removed. There-
ore, Election Commission should observe
ertain norms. I do not want to criticise

he Election Commission, It is a statutory’

uthority but I am entitled to pont out
hat thig statutory body should observe
ertain norms which are applicable uni-
ersally throughout India.

In this particular case I would like the
ilection Commission to respect the deci-
ion of the State Govirnment, The State
jovernment feely that electiong can be
ield before the end of December and that
gould be honoured,

It is the right of the ruling party to de-
ide the time of the election. That right
hould not, in any manner, be abridged or

*Expunged as ordered by Chair,
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taken away by the Election Commission
The supreme or the main task of the Flec-
tion Commission is to see that election is
held fairly and properly,

st owguEa fas (fagme) :
G Sugamfs o, Y st X
St faga # =l & 69w § faaw
SerE feaT &, & gawr qid e

tg“r g fag E g1 ®few afe
ferfa &1 a8l 9% FIAgd g
qaEml w1 R & W@
AT zEE f& qraw  qrEf AWy
5T #X, Ig I S fowr A
ST WY g1 X waTEEaT § aragAy
/il AT FEHG F@ER 9l
I 1T GHAT FEA T TUST FT
famr 81 2w & o1 fedifgs w6
& w18 wg & fag @1 wewr g
3 N UK HAT FAW FT G
g WM JAF AR A& FT W )
g@far # wras el F  qeEam
qgel ¥ A0 FE F g aqf
fF o &t Fr feafa & ok gad
faRr & SAE A & drvErd
fag dmri safae SO wed &
FeG FEETH FT ST U GFC ¥
fagifer &t 2, S99 ¥ §@ER
FAURA FL | TR FAOT €q0Aw
il T qF A T F i
AT FT AZ AW PR IW X g
q¥ & qg IAAdT WIAT a& IF "
S fF a8 aXFI #9419 HiAaAr
2 zafae afk =33t W FAma wawe
T FATT FUT F T TT F@ER
FTgr@ " =vigg )

“SHR1 V. GOPALSAMY (Tamil Nadu):
Madam, I strongly support the views ex-
pressed by Mr, Nirmal Chatterjee, Shri
Gurupadaswamy and Mishraji. Even after
getting bitter lessons in som, of thz States,
Congress (I) has mot learnt any lesson
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Election Commission  should not pluy
in the hands of the Central Governmeni
and the Congress (1) saity. 1 deplore any
such attempt by the ruling paity und also
the Flection Commission, Therefore, 1
would request this Government and the
Election Commission, through you, to
agree to the views expriessed by the Tri-
pura Government,

Need for rail-link between Arrah and
Sasaraw

«fi <m wadwm fag : () :
qrdET  Suawafy AgrEAr, qaisl
qar §ow @ e § o9 &
fqay Seorg fwaT SIQT @ A1 TEIT
F1 IF WEE Al qAFAT AR
fFq Gar WOl § H %A AqHT
ﬁﬁﬁrgﬁﬁ@%w%%ﬁm
aay 7-8 tadw Sera fFT afer
oFEr wre w fREr A G CIC
g ATAT | FART AAAL g F o
geqr A wfear araeme fra
AR 2 f& 20 @&
mea oW & wewEdl §ar A
e WY fEREY AEEAT 9 WTIHET ArAar
gy dr SHE  FTL WL I
Frare Fer |, 9w F@EE A
agt fa@w S FTOWIAT T
qra wEEa @ At W g Ud
s @ 1 Fa|d WA
1o fzg & wwr #T & @ Afww
frw Sewm § (e faw frag
qu fear At g, @aw gl faear
R R e I grfsT
T8 ) up mg ez fafwe
A g oal @A Al g & wd
sfade fafreew 43 & ag o zafag
fr 3T faT 2

Iyawafa © AOHD TWAA AT
FEAE AF @E ARA W g1

I ST FREUN

sy g madw fag . AT ¥
& smetg FEM fFMT ATHT A
qerrg & #e fadwm & wm w@ g
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< 431 § fF 99 fquw Se@ @r
ar #r5 F FrE Hav g fyww v
geq ¥ gfwe | ST gara IS
qE & IAXT GASAAIAAT W OAAA
a% e faq AmEws g ag gaferm
© |

§ gg #gar wgar § F gAn
TG UF Bl ATE WE AT A-
g wifed-ad dEe W9 | 4
I WX FTaOUqT & fqardw o
IA ST T 3T RN § &H FT
fear st § @@ FT fagn
TFIT § yrearaa fear ar &5 gasn
ST 9% gA ST ATIA ANEA S
QIT-AIGTAT F SIS | FIHIUH °
Gfagrfas dwng # Safw @
A & fyar g ™ & | MW g o@r
2 sraqr faar Al w7 qEr
Tgarw faar Sy wWod ¥
62 W g FATFHFIT 100
frenieT #1 JAA g TE S9SATS:
ST 2 TAH 5-6 I ATAA AT
frer &1 Tigare R F FAX @Ry
§ Fmir qgifem &) ARSI #
fewma gl 2 www & oEEr A
g =gl %1 faafa & @A fem
10-15 ST% 95 W &1 FL qH
awie d Fgr F ogw am orrfan
¥ W gl gHd g B WE J
wr ot w0 S
T AT ET TR Z 1 BIE AT A
S o g gET 9k  ud st
F ot &1 afer wlt A Iw 9%
ar AL A FriaE AG 9w
T F AF wreAw ¥ WWR

faeger demifordl AT ATEATE |

1 vM. gy 2q @ & O7q a6 II4T

12 a7 JF G 59T 919
¥ ¥ 99 ©IE FAvEA KT I
10 fag & waT fear @ir @Far
At TaFT ward Fi o Ae fAr 9w
wwar &1 wrfae § 9§ SAAr Fgar
g fF ag W3 A1 g 7 @l 7
FAT WEA TAFT A F TEE,
fen & a1 FAT A9 SEE FH YT
Fv fagr & @g ® QA0 ATE@T §



